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[RAIYA SABHA]

to Questions 16

Losses due to unscasonal rains

*62. SARDAR GURCHARAN
SINGH TOHRA:

SHR! SUKHDEV SINGH
LIBRA:t
Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that paddy and
cotton growers of Punjab have suffered
heavy losses due to the recent unscasonal
rains,;

(b) whecther Government have made

any asscssment to know thc cxtent of
loss;

(¢) if so, the details thercof; and

(d) the relief provided by Government
to farmers, so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI SOMPAL): (a) to (d) A
Statement is laid on the Table of the
Housc.

Statement

(a) to (d) The Government of Punjab
has submitted a Memorandum sceking
assistance of Rs. 1043.19 crore from the
National Fund for Calamity Relicf
(NFCR) in the wake of damage,
including damage to paddy, cotton and
other crops, due to untimely rains and
strong winds. The Memorandum is under
examination in accordance with the
established procedure for assistance from
the NFCR. A Central Team will be
deputed to assess the losses etc. in case
the calamity is found prima-facie to be of
rare severity.

It may, however, be mentioned that
the State Government is required to
undertake necessary - relief and
rehabilitation measures in the wake of
natural calamities from the allocation
under the Calamity Relief Fund (CRF),
to which the Central and State
Governments contribute in the ratio of
3:1. Out of the allocation of Rs. 60.05
crore to Punjab under CRF for 1998-99,

1 The question was actually asked on the
floor of the House by Shri Sukhdev Singh
Libra.
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three quarterly instaiments of Central
share amounting to Rs. 33.78 crore have
already been released. The balance
amount of Rs. 11.26 crore is due for
release on 1.1.1999,
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MR. CHAIRMAN; Now, I have got
the names of a number of persons who
want to put supplementaries on this. This
question is related only to Punjab. Many
names have been given to me. Is the hon.
Minister prepared to answer all the ques-
tions?
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I W TR U % Gan g 9 ¥ A
% fm sem A AW F AFEED o)

DR. ALLADI P. RAJKUMAR: Sir,
kindly allow a half-an-hour discussion. In
Andhra Pradesh also, because of cyclone,
there are problems.

MR. CHAIRMAN: We can have a
half-an-hour discussion on the whole is-
sue. That will be better. (Interruptions).
We can have even a one-hour or two-
hour discussion.(Interruptions).

st due: 3w ¥

SHRI S.B. CHAVAN: Sir, I have
something which is arising out of the
reply. There is some point on which 1
would like to have a clarification.

MR. CHAIRMAN: On Punjab?

SHRI S.B. CHAVAN: Yes.

MR. CHAIRMAN: If you want to put
a supplementary on Punjab, it is all right.
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SHRI S. B. CHAVAN: The hon.
Minister was pleased to state that the
entire thing depends upon the recommen-
dations of the Finance Commission.
There are certain dreas—even in Punjab-

—where it is severe. If it is a usual sort -

of thing, you are perfectly right that the
Finance Commission has given recom-
mendations and on that basis, State Gov-
ernments are given assistance. But wher¢
the scverity is very much, there—ever
the Finance Commission has recom-
mended this—you have to depart from
the usual procedure and try to help them
out. There are certain areas where there
have been unprecedented rains and the

[RAJYA SABHA]

- "additional

to Questions 20

entire kharif and rabi crops have been
destroyed. In the circumstances, special
attention will have to be paid. When I
am mentioning Punjab, I would also like
to mention that in Maharashtra State
also, severity was very much there. That
is why 1 am putting this supplementary.
You will have to depart from the recom-
mendations of the Finance Commission
and try to accommodate all those States
where the severity was more.

SHRI SOMPAL: Mr. Chairman, Sir,
the recommendations of the Tenth Fi-
nance Commission are in two groups.
One relates to the setting up of a Calami-
ty Relief Fund with an initial corpus of
Rs. 6304 crores to be utilised over five
years from 1st April, 1995 to 2000. And
under that arrangement automatically,
four instalments are released to the States
and since then, it has been made the
responsibility of the States to meet such
calamitics. But, hon. Member, Mr.
Chairman, is right when he says that
sometimes there is a calamity of extraor-
dinary severity. In such a situation,—the
words used have been ‘rare severity’—the
allocation is made from the National
Fund for Calamity Relief which is ad-
ministered by the NCRC which is a Sub-
Committee of the national Development
Council. Both the sets of recommenda-
tions have been accepted by the national
Development Council—that is, ‘' all the
Chief Ministers of India. In that fund,
initially, only Rs. 700 crores had been put
to be utilised over five years and Rs. 120
crores were put during 1997-98 and Rs.
125 crores, this year. But almost all the
funds have been exhausted and we have
demanded that Rs. 854 crores more
should be made available so that the
demands which have come
from the States and which are under
assessment or have been assessed could
be met.

MR. CHAIRMAN: Because of the
interest of a large number of Members,
we will have a separate discussion, maybe
a short-duration discussion, on this.

Question No. 63



